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' .. Applicant.
- VERSUS -
Union of India & Ors. :
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

ORIGINAL APPLICATION NO. 225 OF 2006

SYNOPSIS/LIST OF DATES/CHRONOLOGY OF EVENTS

24.09.1987 The Applicant was appointed as Assistant Project Officer under the
Central Social Welfare Board (CSWB).
(ANNEXURE -A,Pg. )

12.02.1990 - Services of the Applicant were confirmed and he was appointed
against a substantive post vide Order dated 12.02.1990 as an Assistant

Project Officer.
(ANNEXURE -B, Pg. )

07.07.1999 The Applicant was placed under suspension pending a departmental
proceeding. The articles of charges accompanied by the statement of
imputations of his conduct were served on the Applicant only on

07.02.2000.

13.11.2000 The Applicant filed O.A. No. 319/2000 challenging the legality and
validity of the Order of suspension-dated 07.07.1999. The Original

Application was disposed of with a direction to the Respondent

authorities vide Order dated 30.11.2000 by this Hon’ble Tribunal to

~ conclude the disciplinary procéeding pending against the Applicant

expeditiously.

01.03.2001 The suspension of the Applicant was revoked and acéordingly the
' Applicant resumed/rejoined his duties. The Departmental Proceeding,

however, continued against the Applicant.
(ANNEXURE -C,Pg. )

20.04.2004 While the Disciplinary Proceeding was pending against the Applicant,
a provisional All India Seniority List of Assistant Project Officers was
published. As per the said seniority list, the name of the Applicant
figured at Sl. No. 7. However, it is pertinent to note that the persons
placed above the Applicant in the said seniority list were promoted to

the post of Project Officer on 30.05.2003. As such, the Applicant

A
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became the senior most Assistant Project Officer as per the said

seniority list dated 20.04.2004.
(ANNEXURE -G, Pg. )

02.07.2004 The Disciplinary Proceeding pending against the Applicant was
concluded and minor penalty of ‘Censure’ was imposed on the
Applicant in view of the fact that most of the charges brought out

against the Applicant were held to be not proved.
- (ANNEXURE-D, Pg. )
29.07.2004 - The Applicant, after cémpletion of such proceeding, represented before
the authorities for regularization of his period of service under

suspension.

(ANNEXURE-E, Pg. )

04.10.2004 The authorities vide Order under Memo No.1-2/F.0.’87-F.O. Estt,
dated 04.10.2004 were pleased to treat as on duty the period of service
with effect from 07.07.1999 to 01.03.2001. Further, in the said Order,
the Respondent authorities had themselves stated that the Applicant
will be entitled to all consequential'beneﬁts in accordance with law,
rules and instructions. | |

(ANNEXURE -F,Pg. )

August, 2006 However, despite the elapse of more than 2 years since the completion
of the Disciplinary Proceeding, such consequential benefits are yet to
be given effect to, in the case of the Applicant. The authorities have
illegally deprived him to promotion to the post of Project Officer.
Further, the Applicant has also been denied financial up-gradation’
under the Assured Career Progression Scheme, despite having rendered

almost 20 years of service under the C.S.W.B.

16.08.2005 & )
03.08.2006 The Applicant filed representations before the authorities for

consideration of his case for promotion as well as for granting him

financial up-gradation under the Assured Career Progression Scheme.

(ANNEXURE - H-1 & H-2,Pg. )
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNA N =
GUWAHATI BENCH :: GUWAHATI

Crto NDHURY
s cole™

378 /% .

(An Application under Section 19 of the Administrative Tribunals L@

Act, 1985.) ‘t;

T
N/
Mer- R.<-

ORIGINAL APPLICATION NO. )_2-6 /2006

BETWEEN

Sri Mustaquim Al,
Son of Late Mehboob Ali,
' Resident of 7" Mile, Jalukbari,
P.O. & P.S. Jalukbari,
Guwabhati — 781 014, Dist. Kamrup, Assam.

.. APPLICANT
-AND - -

1. The Union of India,
Represented by the Secretary to the Govt. of India
Ministry of Human Resource Development, ,
Department of Women and Chlld Development,
New Delhi.

2. The Chairman,
Central Social Welfare Board,
Samaj Kalyan Bhawan,
B-12, Qutab Institutional Area, South of 11T,
New Delhi - 110016

3. the Biscutive -Birectef, -
cmm& se@ia: L we&'ﬁﬁxe _Reoard,

.. RESPONDENTS.

DETAILS OF THE APPLICATION

I
PARTICULARS OF ORDERS AGAINST WHICH THIS APPLICATION IS

MADE:

The present application is not directed against any particular order, but is, in fact,
being filed impugning the actions of the Respondent authorities of not considering
the case of the Applicant for promotion to the post of Project Officer from Assistant
Project Ofﬁcer despite the fact that the Applicant has been working at the said post
of Assistant Project Officer for nearly 20 (twenty) years. Vide this application the
Applicant further challenges the actions of the Respondent authorities in promoting -

his juniors and not taking into consideration the case of the Applicant. The

A
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Applicant is further aggrieved by the actions of the authorities of not granting him

the financial benefits as per assured Career Progression Scheme.

JURISDICTION OF THE TRIBUNAL:-

The Applicant declares that the subject matter of the application is well within the

jurisdiction of this Hon’ble Tribunal.

LIMITATION:

The Applicant further declares that this application is ‘filed within the limitation

prescribed under Section 21 of the Administrative Tribunals Act, 1985.

FACTS OF THE CASE:

4.1

42

43

4.4

That the applicant is a citizen of India and a resident of Jalukbari, Guwahati in
the State of Assam and as such, he is entitled to all the rights, privileges and
protections guaranteed to the citizens of India under the Constitution of India

and the laws framed thereunder.

That the applicant is presently serving as Assistant Project Officer (hereinafter
referred to as APO in short) of the Assam State Social Welfare Board at
Guwahati. Be it stated herein that the Applicant had been given the additional

. charge of APO, Arunachal Pradesh.

‘That, the Applicant was initially appointed to the Central Social Welfare

Board (hereinafter referred to as C.S.W.B. in short) as Assistant project
Officer in the year 1987 vide memo No. F.6-1/FO/(APQO)/87-SB. Admn.
Dated 24.09.1987 and was posted at Itanagar in Arunachal Pradesh.

A copy of the said Memorandum dated
24.09.1987 is annexed herewith and marked as
ANNEXURE — A.

That, after rendering 3 (three) years of continuous service, the Applicant, vide
Office Order under memo No. F.5-1/WO/76-Admn. (SB. Admn) dated
12.02.1990, was confirmed and appointed substantively to the post of
Assistant Project Officer in accordance with the instructions issued by the

Ministry of Personnel, Public Grievance and Pension.

A copy of the said Order dated 12.02.1990 is
annexed herewith and marked as

ANNEXURE — B.

vV
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4.5

4.6

'

That, the Applicant continued to render sincere and dedicated services to the
department and was accordingly posted at various State Welfare Boards in
Arunachal Pradesh, Meghalaya, Nagaland as well as Assam. However, in the

year 1999 while the Applicant was rendering his services as Assistant Project

Officer in the Assam State Board, to the utter shock and surprise of the

Applicant, he was placed under suspension vide an Order dated 07.07.1999.
The said suspension was made under Rule 10(i)(a) of the Central Civil
Services (Class, Control and Appeal) Rules, 1965, in contemplation of a
disciplinary proceeding. In due course a departmental proceeding was .
initiated against the Applicant by the Respondents by serving upon the
Applicant the Articles of Charges along with the statement of imputation vide
Memo dated 10.01.2000. However, the said Departmental Proceedingb was
kept pending for a long time and being aggrieved by such inaction of the
Respondents, the Applicant approached this Hon’ble Tribunal by way of an
Original Application No. 319/2000 for setting aside the Order of suspension
dated 07.07.1999. This Hon’ble Tribunal vide its Order dated 13:11.2000
issued a direction to the Respondent authority to conclude the disciplinary
proceeding pending against the Applicant expeditiously within a period of

three months from the date of receipt of the said Order.

That, however, the Respondent authorities did not dispose of the Disciplinary

. Proceeding against the Applicant, as directed by this Hon’ble Tribunal,

instead, the Respondent authorities, vide Order under Memo No. 1-

. 2/FO/87/SB.Admn/F.O. Estt. Dated 1032001, revoked the Order of

47

suspension dated 07.07.1999 in exercise of the powers conferred under clause
(c) of Sub-clause (5) of Rule 10 of the Central Civil Services (Class, Control
and Appeal) Rules, 1965. '

A copy of the said Order dated 01.03.2001,
revoking the suspension of the Applicant, is
annexed  herewith and marked as

ANNEXURE - C.

That, accordingly the Applicant resumed/rejoined his services as Assistant
Project Officer. It is pertinent to mention at this stage that most of the charges

so brought out against the Applicant in the disciplinary proceeding, were

ultimately held to be ‘NOT PROVED’ and accordingly, the Respondent No. 2,

vide Order under Memo No. 19-3/MA/DP/03-F.O. Estt. Dated 02.07.2004 was

pleased to impose a minor penalty of ‘Censure’ on the Applicant. It is further

relevant to state that on the representation of the Applicant dated 27.07.2004,

wA
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to the Deputy Director (F.O. Estt), C.S.W.B,, for regularization of his annual
increment, the Respondent authority vide an Order dated 04.10.2004 issued
under Memo No. 1-2/F.0.’87-F.O. Estt, in exercise of the provisions of FR SR
13 was pleased to regularize the period of suspension of the Applicant with
effect from 07.07.1999 to 01.03.2001, as period spent on duty and further held
that the Applicant shall be entitled to all consequential benefits in accordance
with law, rule and instructions.

Copies of the Orders dated 02.07.2004,

representation of the Applicant dated

27.07.2004 and Order dated 04.10.2004 are

annexed  herewith and  marked as

ANNEXURE - D, E & F respectively.

That, however, prior to the imposition of such minor penalty on the Applicant
and prior to the regularization of his period of service under suspension, the

Deputy Director (F.O. Estt.) vide an Order issued under Memo No. 2-4/FO/84-

F.O. Estt dated 20.04.2004 was pleased to prepare and circulate the

provisional seniority list of Project Officers and Assistant Project Officers of

"the C.SW.B. As per the said provisional seniority list, the name of the

Applicant figured at SI. No. 7.

A copy of the said letter dated 20.04.2004
enclosing the seniority list is annexed herewith

and marked as ANNEXURE - G.

That, however, subsequent to the publication of the said seniority list on
20.04.2004, the persons who had been placed above the Applicant as Assistant
Project Officer, namely, Sri A. K. Shaji and Sri C. Sakthibel were promoted to
the post of Project Officer with effect from 30.05.2003. As such, a bare
glance at the said seniority list reveals that the Applicant was the senior most

Assistant Project Officer in the C.SW.B. The Applicant states that

- considering the fact that a departmental proceeding was pending against him,

4.10

the Respondent authorities ought to have kept his case under Sealed Cover

Procedure and accordingly, immediately on the charges brought out against

the Applicant, having been dropped, the Applicant’s case ought to have been
considered for promotion to the post of Project Officer. However, the
authorities, in a most vindictive manner, are yet to consider his case for
promotion despite the fact that the departmental proceeding initiated against
the Applicant was dropped vide Order dated 02.07.2004.

That, the Applicant further states that despite the fact that he has rendered

more than 19 years of service under the C.SW.B., he is yet to receive any

.
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benefit under the Assured Career Progression Scheme also. Be it stated herein
that the said scheme for Central Government employees had been introduced

th

by the Government of India on the recommendation of the 5" Central Pay
Commission to deal with the problem of stagnatidn and hardship faced by
employees due to lack of adequate promotional avenues. The scheme
envisages grant of two financial up-gradations:fo'employees on completion of
12 years and 24 years of regular service respectively. It is respectfully stated
that considering the fact that the Applicant has completed almost 20 years of
regular service, it was incumbent upon the Respondent authorities to have
granted him atleast one financial up-gradation as per the said scheme. The

same not having been done has resulted in grave prejudice being caused to the

Applicant, besides having caused equally grave financial hardship.

4.11 That, being aggrieved by such inaction of the authorities:of not granting him
regular promotion by opening the sealed cover and further being aggrieved by
the inaction of the authorities of not  granting him financial up-gradation as per
the Assured Career Progression Scheme, the Applicant preferred
representations before the Respondent authorities vide his letters dated
16.08.2005 and 03.08.2006. However, no positive response has been

forthcoming from the authorities till date.

Copies of the representations dated 16.08.2005
and 03.08.2006 are annexed herewith .and
marked as ANNEXURE — H-1 & H-2

respectively.

4.12 That, being highly aggrieved By such impugned inaction 6f the authorities of
not considering the case of the Applicant either for regular promotion
(considering the fact that he is the senior most Assistant Project Officer in the
All India seniority list under the C.SW.B.) or for grant of ainy financial
increment under the Assured Career Progression Scheme, the Applicant has
approached this Hon’ble Tribunal by way of the instant application for

redressal of his grievances.

5. GROUNDS FOR RELIEF/S WITH LEGAL PROVISIONS:

5.1 For that, the Respondent authorities have failed and neglected to follow the
procedure and guidelines to be followed in cases, which are kept under sealed
cover pending finalization of disciplinary proceeding.

5.2 For that, the Respondents have acted in a most illegal, arbitrary and malafide

manner against the Applicant in as much as, although the Applicant has been

v
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5.6

duly exonerated from the departmental proceedings pending against him, vide

Order dated 02.07.2004 (Annexure — D herein), however, the authorities are -

yet to consider his case for promotion to the post of Project Officer despite the
fact that clear vacancies exists in the said post and 'despite the fact that the
Applicant is the senior most Assistant Project Officer as per the All India
seniority list circulated vide Order dated 20.04.2004. As such, the authorities

have acted in a manner, which is contradictory to the Service Jurisprudence.

For that, considering the fact that the departmental proceeding against the
Applicant had been dropped in the year 2004, it was incumbent upon the
Respondent authorities to have opened the sealed cover with regard to the
Applicant and accordingly, consider his case for promotion to the post of

Project Officer. The same not having been done has resulted in violation of the

provisions of Articles 14 and 16 of the Constitution of India and the same has

adversely affected the Applicant.

For that, a bare glance at the Order dated 04.10.2004 (Annexure — F herein)
clearly reveals that while regularizing the service period of the Applicant with
effect from 07.07.1999 to 01.03.2001, the Respondent authorities have stated
that the Applicant would be “entitled to all consequential benefits in
accordance with law, rule and instructions”. However, the authorities, in a
most malafide manner,have not taken any follow up action with regard to the

same.

For that, considering the fact that the Applicant has rendered almost 20 years
of service under the C.S.W B., it was incumbent upon the authorities to have
granted him financial up-gradation as per the recommendation of the 5" Pay
Commission for Central Government employees under the Assured Career
Progression Scheme. The same not having been done has resulted in grave

prejudice being caused to the Applicant, besides grave financial hardship.

For that, it is a settled position of law that pending departmental proceedings,
the recommendation of the Departmental Promotion Committee ought to be
kept under sealed cover and once the said departmental proceeding is
dropped/the incumbent is exonerated, the said sealed cover, so adopted if any,
ought to be opened and accordingly be proceeded with. However, in the
instant case, the authorities have deliberately flouted all norms and rules in this
regard and have willfully deprived the Applicant of his legitimate due. Such

impugned action of the authorities ought to be interfered into by this Hon’ble

~ Tribunal by issuing appropriate directions in this regard.

A
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5.8

59

5.10

5.11

For that, considering the fact that persons placed above the Applicant had been
granted promotion to the post of Project Officer with effect from 30.05.2003
and further considering the fact that the same rendered the Applicant as the
senior most Officer in the grade of Assistant Project Officer in the C.S.W.B. as

fon 29.03.2004, the authorities ought to have considered the case of the

Applicant for promotion, specially in view of the fact that vacancies existed in

the post of .Pr'oject Officer. The same not having been done has resulted in

e —— - C o mas

grave prejudice being caused to the Applicant, which cannot be compensated

in terms of Toney. There has been a complete non-application of mind to the

relevant fictors and it is evident that the authorities, in colourable exercise of
powers, have neither considered the case of the Applicant for promotion nor
granted him any financial up-gradation as per Assured Career Progression

Scheme.

For that, the Applicant has a strong prima facie case in his favour. The

Applicant shall suffer irreparable loss and injury if the Respondent authorities -

are not directed to consider the case of the Applicant for promotion to the post
of Project Officer as per his legitimate due, as well as for granting of financial
up-gradation under the Assured Career Progression Scheme.

That the applicant has no other adequate, equally efficacious alternative
remedy available to him and the relief as prayed for, if allowed, shall be just,

adequate and proper.

That the applicant demanded justice but the same has been denied to him.

That this application is made bonafide and for the ends of justice

DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has no other alternative and efficacious

remedy available to him except by way of this instant application.

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY

'OTHER COURT:

That the applicant declares that no such writ petition or suit has been filed
regarding the matter in respect of which this application has been made, before
any Court or any other authority or any other Bench of the Tribunal nor any

such application, writ petition or suit is pending before any of them.

)
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8.1

8.2

8.3

8.4

1.

iii.
v.

10.

RELIEFS SOUGHT FOR:

Under the facts and circumstances stated above, the applicant humbly prays
that Your Lordships be pleased to adniit this application, and a notice be
issued to the respondents to show cause as to why the reliefs sought for by
the applicant shall not be granted, call for the records of the case and on
perusal of the records and after hearing the parties on the cause or causes

that may be shown, be pleased to grant the following reliefs:

To direct the Respondent authorities to consider the case of the Applicant for
promotion to the post of Project Officer from the date his juniors were
appointed to the post of Project Officer after opening the sealed cover, if any
so adopted, énd accordingly, grant him all consequential benefits thereof,

considering the fact that clear vacancies exist in the post of Project Officer.

To direct the Respondent authorities to grant financial up-gradaﬁon to the
Applicant under the Assured Career Progression Scheme to which he is
legally and lawfully entitled to considering the extent of his service for more

than a period of 20 years.

Any other relief or reliefs to which the applicant is entitled to, under the
facts and circumstances of the case, as may be deemed fit and proper by the

Hon’ble Tribunal.

5

Cost of the Application.

PARTICULARS OF THE IPO. |
IP.O. NO. . .66 324 564
Date of Issue : 19- €. =
Issued from . G umo akode
Payable at : @ rods'
DETAILS OF ENCLOSURES:

As stated in the Index.

)
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VERIFICATION

I, Shri Mustaquim Ali, son of Late Mehboob Ali, resident of 7™ Mile, Jalukbari,
P.O. & P.S. Jalukbari, Guwahati — 781 014, Dist. Kamrup, Assam., aged about 48 years, ,
do hereby solemnly affirm and verify that I am the Applicant in the instant application and
as such, I am fully conversant with the facts and circumstances of the case. The statements
made in Paragraphs-UR. 3.4 1,42 42,44, A, 43(pH 4803, .‘!‘.7(21‘.-.’.‘?.('1??,ﬁt’.’.'.lf(é’rg’ émla

true to my knowledge and those made in Paragraphs-

L S(ph), 48, 43, sl Aslpt,. L1opt) being matters of records

are true to my information derived therefrom, which I believe to be true and those made in

paragraphs -5 - are true to my legal advice and I have not suppressed any material fact.

And I sign this Verification on this the 31st day of August, 2006 at Guwahati.

M boan— AL
SIGNATURE OF THE APPLICANT



A o . 1o~ ANNEXURE— A"
verosaf : O h ! ,

R‘l’-—‘-ﬁv ‘
- T i \ .
4 o o REGLSTERED _Al.l's -
7. . THE_CENTRAL, SOCIAL- WELFA'U: .BOARD
JEEVAN 'DEEP, SANSAD.MARQ,NEW DELHI~ 110001
MNo.TF. 6-—1/m/(APo.).-/87'-sn.Admn. DATED: o Cofpe gy
1 MO RAND N -
The undersigned hereby offers;Shri/smx#kmmJﬂustequi»uAli.
R R — ‘ s T
et e cesnsgone cee A tt"mpcrary pOS{;‘ Ot]}Bo .j;?? Q?.P.ro‘j.o.itﬁ %%Fi%oflfice
of the Central” Social Welfare Board on a. pay of Rs.ZQQQ{..p Me
in the scale/of:pay Of .Rs. %000--{60-2300-:»1;-75~3200~100 =35Q0 se <5 1.

5 Shri/umKXKnm.MustaquippAli.......%.%ill ‘also be -entitled to, draw
/deaimaess and o}her allowancee ‘as” ‘admisgsible,. to., Ccntral Govt.
emplOyees under, ‘and isubject to.conditions laid down in, rules
and orders covering the grant of such allowances in force from N
time to timae. , o .‘.“'.‘_. " "' !1".-».-,-"} *:"‘“ SEIRY

* L. it G .
.2. 11The torme pf appointment are as followsz— _ i}
Lk Pl feg (;7(: potee 7L . ‘ |
i) The post- isrtemoorarx,for~thn present,‘but,ie likely to
! ,continue. xfmthe post'is?eventually made permancnh his/hor
. .olaim for permanentfabsorption will,be conqidercd in T
‘accordance] With. the rules in £0rce from “tlme: to itime.
hatd “a .
ifw‘ $ 100 o e de Ot it hin i i ok e
Trefrom: the date of appointment. , j ) ?"'??:FS. —
SPERAE DN E N S L ' ' . Ht
iii) During the probationery perioa and thereafter,'for”ao long
" . as he/she holds the appointment in" a temporary.capacity.
v, the. dppointmcnt mady be terminated.at any time by ona !
- month'sinotice given. on, either side, without assigning
} © " any reasons.., The appointing ‘authority, ‘however,; reserves
... the right of ‘terminatingthe: & ervices, of, the appointee
' forthwith:or before the. expiration of the stipulated period
of notice by.making payment to "hin/her ‘of a' sum equivalent
to the pay and allowance for: the ‘period of nctiqe or tho
’lexnired portion.thereof. . . :
iv) The 1npointment ‘carries with it the 1iability to serve
Co in ,any. pa:t of Indid. : -
v) Other conditions of scrvice will pz governed by the
relevant rulce and orders in force from time tO time. .
{
3. The appointment Wlll be further subject toy~ i
1) 'production of a r*prtjfic"ﬁ'n of fian..)o from o c,()mpct(\ni.
medical authority. e .
11) ubmi sion of a declaration in the form enclosed and dn
the event of the candidate heing marricd to a pexrson
haring wore than one wlfe 1iving the appointment will Dheé
Csuninct to her/his _‘.“’jn’] evempted from the onforcament.
"6f th2 requirement in this heh alf:
iii)tnkingzof an oath of alleglence to the constitution 4

of India: and

t -0002/"

ertified 10 e true copy:




[

. - - N B PRI ; L . . ,,‘ - R
‘ . e s o - T o S B
’ . . : N . /’— ! o - S -
f - - k : . ’ o -
~ . B o - . A ., . . Lo T .
o f : , : . B . - - T

L= 2 3=

‘

1v) production. Of the following original certificatesz

": "‘ 1_5'-" ‘(".r.
. a) degree/diploma/certificates of ‘educational™ o BEAR
u-and other ‘teéhnicali qualifications; iy

: A .
’0] Iu‘..]" )‘1 '5‘-_—,*‘,~-' t’(l .

PR e S ey By ; '”Lr:
b) certificates of ages T Ui TR AT

i 'I"

¢) Character, Certificate from two Gazetted. Officers of
, oyei. the. Central/state Government. or stipendary magistrate
"' 4in the'prescribed.form attached: and ;y#g@@p¢ aqxx_ i
. . d) discharge certificata:in *£he prescribed, form.. .« .
., + of- preVlOUS Government appointment, if any-

ST PR T

e) Certificate of qcheduled Caste/ccheduled Tribe from
"District.Magiatrate or from aub Divisional Magiutrate.

EARY ,,‘_,.‘. 0

4, If any declaration given or information furnished by Shri/
X&KUAVKM MuexaqpintAli............prcvos to. he false or if hn/ahc

is found- to have wiifully suwppressed any material- information,
. he/she will be liable to removal from service and such other
action as Roard may deem nocessary. S

. - ": :
i .

5.  If Snri/Smhﬁ&nm NustaqUanAli...........accepts the’ offcr

et
(5

on the above terms ‘and conditions he/she should report for duty
o the Cheirman.2rW3achal Pradesh

. o v o

.State Social Welfare, Advi ory:
Boardo. rU{I????}QE ’lr‘r‘;h spchtariat Bqlldlr‘g 0 ..?n?qarOQOOOO .o

If the candidate faills to report

latest by, ,.16219r81..........a,
for duty by the prescribed date, the offer will be treatef as

cancelled. o ; L SRR
6. Mo travelling allowance will ‘e a110wed for Joininq thc:
' appointment. R

i {
Ce T

(WPARMINDER HIRA ).

_ A ' EXECUrIVE DIREZCTOR -
Sh.Mustacuimm Ald, s

C/o', "Iuohboob' Merizil,.
P.O. Cauhqii-781014..-
(1\00111"1) ‘

Copy to:-

r.QiQH”QAPruu :sh...state Social Welfare Advisory

L with a requeet to furnish the following
2Mis officel
o

ort of Shilv@nt: /Kumxl.w.t.v ubmeAdd i oo,
b) The O r’i‘\r‘a “=5 as ment nnod in para 3 above.
2. POAD . 3. DD(FC&I)

1. Chalrman,
Roard,. .Ltanay:

information to
a) J oini rg n

PR

N 4. Pavsonxl fila.

AN
\i

EXECUTIVE DIRECTOR

(s
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Telegram:'SANGJASEVA'-

Zx.
. )
'

. . THE: CDNTRAL SOCIAL WELFARE ROARE& o L
JEEVAN DEDP, SANSAD MARG, an DELHI --110°001. . -

No.F.5- 1/WO/76_Adm(SB ADMN ) :;f‘aT | DATEpglzg;P~_xT6fﬂ o

/ ‘.

OFFIC’* ORDBR S I T

.accordance’yith . the’ instructions‘contained 4nithe! Govt./

of .InAig,* Ministry ‘Of . Pprsonne,l, ‘Public GrieVances and - .

"Pension (De tt. of Personnel’ and’ Trainlng) 0.M. No. 180011/ ,. .-
1/86-Estt(B dated the. 28th March,.1988 o ’

‘\.
. a1

Sue NAME OF THE =~ scaLk o PAY . NAME OF THE OFFIGER - .
. NO.  posT . . ./ APPOINTED SUBSTANTIVELY

1. assistant U R8.2000-60+ 7, Sh.A.K.Shaji "
. - Project' - L 5300-Fp.y5.
OffiCQrﬁbd %{fﬁ: 3200-100-. . 2.'Sh c. katHiVel ‘
4 3500 CL R 1,3/8}1 Mustaquirm Ali
‘ "Sh.A.K.Ranga '

oo " . 5. sh.a.Philipose

| Sh.. 1w 4 — /
| )‘7.‘:7 '1\41:%/5/:.7/%;&,:21\, Q /jﬁlj . b \.XFM\ )/

loZc. N “wlx;p—(,&., /,} 5, o b VeGLKUTTY )

‘ JOINT DI o) - ADMN.
chtwﬂ L RECTOR (sB.A ).

“ALL CONCERNED_ OFFICDRS - 'fj I ---'r}
. c o : ', SO - . I ‘ ._',.-:.' ,
QQPY.ton~:‘fw:,r, f :?d;ﬁl%'d£‘}Ql‘ SO ,

LImMmﬂwu
2. P&aO

. Yoo - ~ B B V
3.. Personal_ 'Fil_es Of all concerneg Officers.

L Gomd DIRECTOR (SB.ADMN . )
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Fax
SR R,
Talogiam ¢ *SAHQHASEVA*

WA

f?iﬁm 7o File No. 1:.2/1:‘.0;/.8.’][§_‘B‘..‘-_Adrﬁh/gﬁ UL.ESLY, ’ 3 - AE’*’Q‘{EX&%{E—* C ‘

jf Sy wmG wewr Ny

THE CENTRAL SOCIAL WELFAE BOARD .

R WG Wev ygsy

=92, FYa W eyema oRar, 7 Rsed-9009
SAMAJ KALYAN BHAVAN i

- B-12, Qutub Institutional Area, New Delhl-110016 ‘
4 1 | i@ / Dated ..1/3/.2001 :
O RDER | :
Whereas an order:placing sh, Mustaquim Al{,
HWelfare Officer under ' suspension was made by
Executive Director from 7/7/1999,
‘ .. Now, theref@ro.jthq;ﬁndersignédﬂ1n exercise
0of the powers. conferred by clauses (C) of Sub Rule ’ ‘
(3) of Rule No.IIO'ofitﬁg}Ccntral'Civil Services '
(Claasification“Controggand Appeal ) Rules, 1965 |
hereby revokes the said order of suspension with ’
immediate effect, -
This issuwe;withjthgwapproval of the
.Competent Authority, S \
(V1 SRIVASTAVA) P
o C v EXECUTIVE D'IRECTOR' '
Sh, Mustaquim al{, APO | |
Assam State Social - el f
Welfare Advisory Board,
Guwahati, - o
i '
1
i
1E
[,
b
Corpil -1 . ‘
: | erz’zfiea/ fo Je"ime copy,



_ 14~ ANNEXURE- D]

X

MiRie - File No.'19-3/MA/DP/03-F.0. Estt. baR
: e Co Fax : 26960057
A ey ar
et Rt Telegram : :
i 'SANGHASEVA'

. : ey dha R oM A
.+y% . THE CENTRAL BOCIAL WELFARE BOARD
S T T HW ST WA '
T TTO | & FEIgyFa TRA ¢ Reol-110016
S e SAMAJ KALYAN BHAVAN
.- B-12, Qutab.lnaﬁtuﬁonalAma, New Delhi-1100 16
I 1% / Dated .02/07 /2004
ORDER

An inquiry ‘against Sh. Mustaquim AN, Asstt. Project Offlcer, was
held under Rule 16 of the CCS (CCA). Rules 1965 for violation of the
provisions of Rule 3 of the CCS (Conduct) Rules during his posting in the
Assam Statc Social Welfare Board. . He was charged for not performing his
dutics as a field officer, irregular in attendance and misbehaviour with his

fellow cmployces. The inquiry report and the comments of the charged officer
on the inquiry report have been examined by the undersigned.

The first charge was that Sh. Mustaquim Ali, APO, did not undertake
tours for inspections of programmes during the year 1997-1999 as a result
of which sanction and release to the institutions was hampered. The
charged officer claimed that he was engaged in other activities of the Board
on the directions of the Chairperson of the Statc Board but this argument is
not found tenable as verbal instructions” were not 'followed by written
dircctions, Moreover, nothing was mﬂebh:d;in the monthly diaries, which is
a scrious lapse and omissjon on part of ihc charged officer. The charged
oflicer has defended his stand stating that'duc to. his mother’s ill-health he

Chairperson. This cxplanation has not been found cnable as the charge:
- relates to his work as field officer for conducting inspections and submitting
appraisal reports which was not donc by the oflicer. ‘I'he charge is proved.

the days he did not attend office. 'l‘his charge cou]d not be proved, as facts
could not be verified from the original documents. The charge could not be

@er!iﬁea[ to Lie true copy.



.\(

.of “censure” on Sh M. Ah

Kohima,

The third charge was vthat Sh. M Ali, APO misbehaved with lus fellow
employees and authority. durmg his posting in Assam State Board. Since no .
specific case of inigsbehaviour was indicated nor the charge substantiated,
due to lack of cvldence the charge could not be proved.

’I‘hough dxsc1 lmmy pmcccdmgs were mltnatcd under Rule 14 of
the CCS (CCA) Rules for. Jimposition of major pcnalty, in view of the gravxty of

charges and also takmg into account his family pmblcms, a lenient view has

been taken against Sh, M. Ahand the undersigned imposes a minor pcnully

ek

(MRIDULA BINHA)
CHAIRPERSON

Sh. Mustaquimi Ali ~
Assistant Project Officer - ..
Nagaland State Social -
Welfare Board,
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B T >

ARUNA(HAIPRADISHSTATFSOLHH WTLIARFBOAN)NAHAR!AUUN A
N : '_:}'f;

NO.APSSWB/APO/ESTT/2004/ 560 . lhmgmmm-

| . . : I . .
TO, v : . '

‘The Deputy Dlrcctor (F. O Estt)
Central Social Welf‘are Boaxd
New Delhi. :

W,
Y

SN

- Sub-. Regularisation ofmcrement and sanction ofACP _

Ref-. CSWB’s order No 19- B/MA/DP/OB -FO Estt. dtd 2/7/04

adana ‘ o
I have the honour to re’fer to CSWB s order dt 2/7/04 ( copy enclosed) and to
request you to kindly to take neccssary action for xeg,ularlzallon of my annual increment

including sanction of ACP and thcrcby enhdncmg basic pay since 1999 in (he light of
above CSWB’s order.

Yém‘-s faithfully,
L - (M.ALI )
o ‘AP0,

Attachcd to Arunachal Pr adesh State Social
' Welfare Board: Naharlagun..

e

ANNEXURE E

sz‘

V



L ,g.‘: /\NN XUR_—- F

I

fultrer a1- ioile }N"i‘_). -4/ 60/ 87- 1.0 Est(, Wi :
. i S ' Fax 269_6()()57
A Lo R ‘

Telegraun
\S/\N(;H/\hl vA'
A UG W Q)
THE CDNTRAL SOCIAL WELFARE BOARD
, MRS IE]
M0 i St e s e 10041
e CBAMAJ KALYAN BIHAVAN
v i3-12, Qul’nb Institutional Arca, New De lln 110016

Desl S Dated: 04/10/2004
()_RU_I'B

WL l(l‘ AS (hc mmor punllv of “censurc” was unpuscd on .Sh Mustaguim Al,

Assistant I’m]cu Offic (‘l on 1hc ground of irreglilar allcnd.mcc and misbehaviour with hig fellow

cmployees under CCs/ C(,A Rulw vide Order No. 19-3/MA/DPO3-IF O, Estt, Daled ()2/()7/7()()!

Now, Ihcrcforc (‘l\b-\ln'dcrsipncd in exercise of FRRSR 13 hereby states that the ’{ll‘(l)(ﬂnlull

period of Sh. Mustaquiny Afi, ALO, w.e.l. 671071999 10 01372001 shail be treated as period

spent on duty and e wuil e umllr d 1o all consequential benedi in accordance with taw, wuic and

IIIS[IHLH()I]Q
. _ he
P ’ . A"
PR (VIJAYA SRIVASTAVA)

_ EXECUTIVE DIRECTOR

L \
Sh. was vsl.uluml Al
Assistant PlO_](.(‘l Olhccx :
Arunachal Py adesli bhll(, .
Social Wclﬂu(. Bo'ntl h

Haharlagun . }'-
Copy to:- : Ca -
1. l’.ly & Accoutits’ Oﬂl(! r, CSWL’. with the request to dishurse the pivy

aud alloivatices for the pulod filom 7/7/99 (o 01/03/2001 with all

consc quential benelits in accordance w:lh the Jaw, rules and
instructions,

2. IFA-Cum-CAQ; {or information aud neeessary action.
3. Accounts’ Oﬂxccz. ‘
1. J.D. (Vl;nlancc) _ ~
0. Personal file: of Sh M. Ah () lu(_u.mcm file, 7. Oflice order file
8 lncmnbcncy file - 3
9. P, S to Chaupcr%on /| P.A o Lxccuuvc Dircctor.
Y
Certfied 10 b true cops:
E -1
. . .




RiE =, il No. 2- 4/P‘()/84 F. o. Estt. BRY - )
Lt - ~ Pax ¢ ,26960057. |
; l ~ o ‘-"}{_";ﬁ | ; SIE
A T Telegram :
o . 'SANGHASEVA"
E ot il wmer Seurer A
o THE CENTRAL SOCIAL WELFARE BOARD
Al UIST ey WA
f.i,, J zﬂ-my asga gRlcyusa YRaw =1 -vﬁ~—110010
cety o BTuED e HAERTT SAMAJ KALYAN BHAVAN

B 12 Qutab lnstxtutnorml Area, New Declhi-110016
ol oL [eRiw / Dated ¢ 20/04/2004

The plovwwnal scnmnty list of Pos/. APOs/ Wos of the Ccnlml Socml

Welfare Board. as on date has- bccn pmpm‘cd and is enclosed:  If any oflicer

has any ob;whon he /. she may convey the samec to the CSWB within 10
days from the datc of receipt of this list.

R (ROMILA CHOPRA) |
o0 | 'v . DEPUTY DIRECTOR (F.0.ESTT.)

S|

. };_ Sh. /8mt./Knm. S\\ Mu% Jfo\q/uqm PG
Hlf"\ ] \d\ R o c_\'\o& JL Statetévgéial
Welfare Advlsory Board '

B ovscna C\«\mQ 9"1 ye¥s)

i
Encl.: As above. '
: F
i v
» "'i
J )

1
i
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~NGENIORITY LIST OF ASSISTANT PROJECT ORFICKERS INTHE .(,‘lilN'l'R/\l.,
© SOCIAL WG l,}',\mJ;;()Am)/\.snm 29/0.4/2004
li‘ wy
seale ol Pay TR ‘\L I{H (\ A0, 'HU-‘HHUU ,
Sanctioned Steeapth ,.' Sl A0 )7,7 i ‘f, };&?i,’ﬁ'“, .
Mude of Rewuitment ,(,,'. o "‘F"“75“nlw l'mmu fon, l 25% by Direet l{wmllnwul ,
"“‘{}ﬂ\ |u} Hf!“ﬂq o
TET  Name of the Officer . 7 IR \\lullhu il 'Dulo B | e ol | Wemarica
No. o “""! : Ly belongs | to. ,w 1 f Regular &
‘ AR A b(,/bl bl Appointment
Yoo e B ot - say |k
R nulllcl S
L1, L sn Raimohan Sineh ioittwsr ™ [ 25771957 [3ungsa T
20| St Sochlata Maifick | Weither | 23/1171953 |\ 2181987 ¢
3. Sh. PGl Redeppa R O '} 2/2/1952 19/8/1987 Promoted as
N : PO on ad hqe
| w.c.f. 3015]03
B ,ml A,h\.un Nishori Kaul - “Neither 16 /711947 | 11121987 -DO-
5.1 8h. ¢ Sekibivel Neilher 2211/1949" [ 711071987 -H0O-
O, o | ol N D \'mu.lui Nuither 27/3/1951 15/2/1983 1 -DO-
/ T1Sh Nust: u'p»um Al Neither 261211958 13A0I9%7 |
LR sC 23/5/1957 30/9/198
9. ‘l'l‘)l \ l’lnllpos» Neither 28/5/1961 711988 o
L‘.(‘):M BT .ylmm,mnN Ali Neither 1 5/5/1959 3111211987 |
. »h l{ I, '\\/.lhl‘uw St 1/4/1952 51211990 .
12} 8h, BN Kanble S 301956 V22990 N
AR Sh. ¢ Snwmvns.m e Neither L 215/1948 ]/S/l‘)‘)() o
4] Sh M. L. Kaul itasof Neither oo | 17/4/1944 1990 | Lo be relired
B ' on 30/04/04
REN ‘h D Mandal SC 30121952 1 19/8/1992 ‘
bo. | kom, l(;ll \\’.llu | Neither 1 15/2/1947 ’)2/6/1‘))?‘ T
17. | bt l\l\.ud.;ll\.l‘,l.l\.l oI Neither - 15/)/195| '5()/7/1‘)')"_,"—._: _ _ ___w
[ 18, [ Sh. I, llmuo Neither ﬁ()/l()/l‘)w() 10/6/1992
}__!__‘,].__ Sh ”m am Meena ST 17’7/]966 5/11/1992
| 20, | Sh Nl.l Ram o se 1/12/]‘)()”4_“”___ 22/1/1993 -
2 shoS Lok |lm s _Nulhu _|hnngsy I’i/"/l‘)‘)%
22 sh l\l l) .S.\Ipuu. S C 11948 l()/’/l‘)‘)& e o
23,1 Sh. S.1t Choudiry Neither  |'1472/1962 | 22/4/1993
2 _“.Sh D, N, Rai I Neither 12/2/1)55 | ysingve oy oo
25 1shoB.C l\.\ndp.ll Neither | 20/8/1953 | 20/12/1993 1
6. .vh: S I\ Bajap | Neither  |'24/6/1949 | 20121993
27, 1sh 1\‘_. ._’\_, Jema Necilher - ]*/1”/])"'5 271121993
7K. | Sh. 13N Mlslnd __iNeiher ) 13/3/1‘)53 |\2\n2need 8
290 SN, R.m\.l,\\'.nn\ Ncither “6/4/1955 ?I/l/l‘)‘)t _
30, st 1.mmm Surcsh Neilher 1/5/1955 8/3/1994
3. U Sh UK, Sehastian | Neither 127611954 | 1/6/1994 o
3"... 5h. \ I\ ]\[uimn.m I Ncither | 5/3/1952 1/11/1994 I
KRN ‘ Sh. (. ]Lllllll.ll\lln\’ s 2371966 I(/l7/l‘)‘)l )
| M| S Bheshan Toppo 18T 191971967
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1‘1/12/1994 S J e vt crmeem e tonesen

“Sin ALK Shmm.n

Neither . |'26/1/1954

22/04/1998

40,

_Sh. Nikhilesh Sinha,

Al

"':J Neitlier .

20710/1951

47/5/1998

42

smt, A, 8. Sheie' .,

| Neither:

o 1.3/3/1953

4/5/1998

Sl ALK, Roy

oy A

Neither 9/1/1955

4/5/1998

R
a5,
."’(l.

ShoV.T, Palcl

s
‘l

'“:_‘w

‘Neither =1

[:08/05/1951

18/02/2000
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No. APSWB/PER/2005

\,: : o ,’,,"-j v
To, oy
The bxecuuve Dxrector
Central Social Welfarc Board
New Delhi ~ 110016 o
Subject: -
Oﬂ'ccr R
Mndmh, A '

ANNEXURE— H}

Date: - 16-08-05

§

l’eullon for consndcrataon ol’ promotlon to the poqt of l’lojcct

With rcfcrence to the subjcct cited above, 1 have the honour to bring before you

the followmg facls for your I\md pcrusal in connecuon with my promotion to the next

higher post of Project: Ofﬁccr from Assistant PI'O_]CCl O[llccr

That Madam, mysclf along wnth four others were directly recruited to the CSWB

in 1987 as A.P.O. and my posmon was 3 in the seniority list. Durmg May, 2003 two of

my batch mates were promoted tothe post of PrOJect Officer as per seniority and since

then I stood as the senior most Assxstant Pro;ect Ofﬁcer in lhe departmcnt Lamto state

that the departmental proceedmg whlch was mmated against me was dropped VldC No
F. 19-3/MA/DP/03-F.O. Estt. Dt 02-07-04 and as such my promotlon was duc since

July/04 being the senior most Assnstant Project OIT icer and due 1o the fact that vacant

posts of I’ro)ect ofTi cer were m exnstence Butl ‘am exlxcmely pained to bring to your

kind notice that till date ie. more than two years have passed from the dalc of my

legitimate promotion I am bemg deprived of my promotion to next hlghcr post of

Project Officer.

In view of above, y’oﬁl'*“-afre"it,hereforé fervently requested 1o kindly look into the

matter and take requisite

cffected at the earliest.

: @ertzfm{ to 5"' @)@/A&m @)U

action'so'that my long due promotion to the next higher post is

Yours faithfully

<, (MUSTAQUIM ALl
R . APO:CSW.B
- Attached to Arunachal Pradesh
~State Social Welfare Board
Ndharlagun

) ~.,; . e e
-
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" ASSAM:STATE SOCIAL WELFARE BOARp

i * <. Beltola : Guwahati-28 | | 'b’b
No.ASWB/ESTI/EER/2006/ ¢ ( ., DATEL-31.07.06.

R N

The Executive Director, ” "¢ ** ' !
Central Social’ Welfare Board; . :
New Delhi-110016, ;- G -

]

For ki"n::di-a(tn. bf:b?.‘_ﬁﬁ"gctor( EQ. Estt),

i
AT

: p """ Lz _“::' ) ‘ - . . X
SUbJCClZ'Requsl for Sanction«of Assured Carecrﬁ'P.rogresnon —regarding.
Respected, .~ - ; .?,:.:_“i .

: With;? 1‘eferex;cé..tbith:é:_é'bove quoted-subject, I have the_ honour to request you
kindly to sanction A_ssu;gd‘.(}arecr _Progressio_q which was due to me w.e.f. October,1999 gt
an carly date as:l am facing finaricial hardship for non receipt of financial upgradation

Ybunjs' faithfully,

(MUSTAQUIM ALI)
; A.P.O. & Secretary (Deputation)
-+ ‘Assaim State Social Welfare Board, Guwahati.
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